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7% feweh, 26 @R, 1996
. L. 4. 540 (27).— %2t Tn, yoaqe P i (fafeee shoqgoadm frame) sfufrm, 1994 (1994 F157)
I YR 32 FI0 WaW Wil = wh w0 gy, frafatan P s ¥, sl —
1wty AW 3R W — (1) 7 el w e e yeeqd Frem et (fafee ol ged fremn) (S
wiufa) fram, 1996 ¥ '
(2) A TOTS § WY Y AT W W o)
2. gftarang : —«F P B, o we s g @ s e AW i —
(%) " afufrm" A ey frem it (fafre e germ feme) stbfem, 1994 (1994 157 i) 3,
(@) ' wememr wthfe"’ ¥ W gemwwr wfif iy & o sfufem Y a7 F s (5) @ e wfsa =
i
() e’ @ w17 w ur (5) ¥ o Frgemn e wfify @ sremm sifini ¥
() o P ' A e P wEn (R sit geram Prawen) Fram, 1996 stfiom
(¥ '""urn' ¥ sfufa @ g Afgm ¥
() s iR agi %, o g P F g § ol afonfia et # Rewg orfufrm & @ o fem  ofonfon ¥,
e €17 A 3N erfufrw @ Frem A €
3. ot wremeR wfiftn % ween % v F Prgfe 3 freive siwmf —
(1) =t st Pl wemremR wfify % e % w1 F frepa o e o i e
(%) et & sty & ferg drafeg, oft wrmm @ weifte T ¥, fored, qarfeafy, F=la w@n = T
TR W T W, A oren st €
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(4)

(5)

(6)
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(W) St fearfemn &; =@
(M) frpafam # oit SR wym e g YEr s e T @
(|) W Y 41 9RR % wfirendi= a fraeromda R Frm S 9w o -weegn fem
(%) wenfeafy, ¥ TR a1 U9 WOHER H 79 |, TR firdra = o= fiew o & e semesr afyfy 3 wee
¥ T9 A SUH T SHS Hedl % Prde F wRegper warer v dary ¥; =
(%) efeafy, A TR 0 Tod TR HY T H R Frafr 3 ferg s foe e % e an i d
TG ¥
HEARHR FIHR 1 T TEw 59 T 97 6 T 8 % Fraret o femds fog vemear aftfa = wam e mm
¥ oir fore < ok Tre ¥ w0 Py femma
FemesR wiafa s age, aaftafy, 30 TER @1 U0 TORR % TEIE 99T 98 RO S0 |
YR (3) % ST 3 o T gy, VR Wl wee i A @ sfis orafi ¥ fg T urer w0
TR A S i, T Tl % Wiy R S qed qemeEmR Wikt ¥ weem ¥ w0 ¥ 9y une W @ ue
soft Prgfern =Y wrie Q¥ Mmoo orafy % ferg YEn ow MR W |
T P €1 aren i T @ F U eea Rt werefy v st 6 9 @ s wEra e #, gt
I U BT
ot frelt womewR wfafs ¥ wn ompforr fifwm e wee % weedml, TRY, TUFRRT 91 S 6 9 Ten W &
WO 41 sr=en gt & A U iR g R @ Prafv sy W enedt ot T R P i s e R
T WSy frya T mn &, Tty @ omfiee srafy % fifg W vmen wEm
TJenfent, T TEER A U0 SR SETEhR arafy 3 e g @, S ST TEra g | e, e
T |
TSI AT o Tk qae, TETehR atify i dei & frik st TorgfE % st & wenfin 0 Ao o
¥ wafter g 1 srfufrm % i w q@ Predl & vt o o Prel % sief fafe Rt o el 3 Frefer %
m%mmmaﬁn{mﬁﬁ?m Fofarflr, T TR AT HY YU 3 wow Ao srfeeef i ot
HIHT ¥ SR AT R AR AR s Wi ) W R BT

4.mﬁﬁﬁ:—mnﬁﬁﬁﬁﬁﬁﬂaﬁ%ﬁaaﬁwﬂmﬁaﬁaﬂwﬁﬁl
5. o W e —
(1) ST T H wemewn wiata @) ot dwl w1 g w9 Q@ w g ol KA F el < et faeg e s dewm

sTemeg B A ot AT w6t e R e o e |
WY ATk aTeErer ety 6T ¥ i i 4 A fafien T i 3 i doe qemn e stifia & o wgfen wfie
TEER Al % w0 W HE A e § W #R % weEn, 't e # qam w dew gen e

(2) FETH dow F fE o A W W eeed iR oty i e A swdk wwm & faom, Sfewfaa wd & i

s wrd et fma e

6. AR 3wt & f Y ae . —aemeR | T R v P svee 3 STan T w9 ¥ e
8 e A e

Wiy a1ers, Tty Sher w4, R s from &) GeneER wiaft 3 wred w37 1 % g aftenfoa
FHET |

7. TR —TEEHR AT W wdE Ao W wneE % 0wyt wre

8. Hom 1 STeaer ;—GETEEHR TR W Ao F STCTE, LT FRI HY A A TR srqateaty F a7 sreme =y Frgte
B o sufer wnw g o F | fratfan e g et

9. TomEERR Tt % wyi il ga & W e wewm -

(1) wenewR aiafy = wew do% ¥ g v mier satter @)
(2) wEmEHR wfaf @) o1 Fee w1 Proed Wt ¥ g wgfe witrer g e wfeete si s wemEa wem
Y gt |
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(3) frms, 6, 7 AR 12 % S % o TR g, vAm @ Ay W W witesd Ao Wt g,
e, et o fooqo iR Ao w wEEme Wl @
10. TemEHR TR &% AN e F e —
(1) emeEHR wif gr < T wem Y e R ey o v wt o e wrte g o 1 freg
TR W I A Iufer S 3w wged | it g
(2) wofon witeerd = e & st 7T )
(3) It e Tl Tty & arvay, an swet arqaferfa A, stvrarn w3 W weem w ffifae o frodes T
BT
(4) Tt wom <1 o7Tirmn Rt B WO Ware = iR gra fafafiem fipg o w wen ) aemesr afrfe =
3g Ao ¥ griye ¥ sfuftfaa e oo |
11. Rftrral onft & womewr wfufid @ wrdafidt @ sriafirr 7 em—wawr wfefn # @ dom o weiew
freferfara = @ ¥ erfifimra T ol —
(%) wemewr wfufy 4 w5 i @ o o7 7 =g 3fe, W
(@) wemsR wfaf % aoe & vy fad safim a6t Frgfa o € gfe ;=
(m)  wemeER whaf g st wiE F Wi Ut stfraftvrm b e 3% Tqower W e T e )
12. HEEER Wil w Emied w1 afiea—emer afify B wwdes fow w1 wegs], wege g foam, guedw
TR SR TR W A STOge ¥ A1 St Spaftefd F sreasmm O AT Hee & R 5 s
faman s of wfam wiveRrd B T v sfiere ¥ w9 F @ e
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MINISTRY OF HEALTH AND FAMILY WELFARE
(Department of Family Welfare)
NOTIFICATION
New Delhi, the 26th November, 1996

G.5.R. 540 (E).—In exercisc of the powers conferred by section 32 of the Pre-natal Diagnostic Techniques (Regula-
tion and Prevention of Misuse) Act, 1994 (57 of 1994), the Central Government hereby makes the following rules. namely :—

1. Short title and commencement—(1) Thesc rules may be called the pre-natal Diagnostic Techmques (Regulation
and Prevention of Misuse) (Advisory Committees) Rules, 1996.

(2) They shall come into force on the date of their publication in the Official Gazette.
2. Definitions.—In these rules, unless the context otherwise requires :—
{a)  "Act" means the Pre-natal Diagnostic Techniques (Regulation and Prevention of Misuse) Act, 1994 (57 of
1994) ;
(b)  "Advisory Commiitee” mcans an Advisory Commiltee constituted under sub-section (5) of section 17 of the
Act:
(¢)  "Chairman" means Chairman of the Advisory Commitice appointed under sub-section (5) of section 17 ;
(d) "Principle rules" means the Pre-natal Diagnostic Techniques (Regulation and Prevention of Misusc ) Rules,
1996 ;
(e) “section" means a section of the Act ;

() words and expressions used herein and not defined in these rules but defined in the Act or in the principal
rules. as the case may be, shall have the meanings, respectively, assigned to them in the Act or in the principle
rules.

3 Terms and conditions of appointment as a member of an Advisory Committe.— (1) No person shall be
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appointed as a member of an Advisory Committee if he —

(a) has been convicted and sentenced to imprisonment for an offence which, in the opinion of the Central Government
" or the State Government, as the case may be, involves moral turpitude; or

(b) isan undischa:ged insolvent; or
(c) is of unsound mind and stands so declared by a compctent court; or

(d) has been removed or dismissed from the service of the Government or a Corporation owned or controlled by the
Government; or

(e) has, in the opinion of the Central Government or the State Government, as the case may be, such financial or other
interest as is likely to affect prejudicially the discharge by him of his functions as a member of the Advisory
Committee; or

(f) has, in the opinion of the Central Government or the State Government, as the case may be, been associated with the
use or promotion of pre-natal diagnostic techniques for determination of sex.

(2) Every member of an Advisory Commitice shall be a resident of the State or Union territory. for which the Advisory
Committee to which he is appointed as a member, has been constituted.

(3) A member of an Advisory Committee shall hold office during the pleasure of the Central Government or the State Govern-
ment, as the case may be.

(4) subject to the provisions of sub-rule (3), ¢very such member shall hold office for a period not exceeding three years.

Porvided that any person holding office as a member of an Advisory Committee immediately before the com-
mencement of these rules shall hold such office only for the term of three years from the date of his appointment.

(5) A retiring member or 2 member whose term of office has expired by efflux of time shall be eligible for re-appointment.

(6) A casual vacany in an Advisory commiiltce caused by the resignation, death, transfer or removal of any member or other-
wise shall be filled by fresh appointment and the person so appointed shall hold office for a period not exceeding the term of
office of the member in whose place he is appointed.

(7) The Central Government or the State Govetnment, as the casc may be, may remove from office any membetr of an Advi-
sory committee before the expiration of his term of office.

{8) Every member of an Advisory Commitiee shall be cntitled to draw travelling and daily allowances for journeys performed
by him for attending the mettings (including a mecting adjourned for want of quorum, of the Advisory Committee or for the
purpose of discharging any other duties prescribed under the Act, or under the Principal rules or under these rules, on the scale
admissible to First Grade Officers of the Govermment of the State or of the Union Territory , as the case may be. -

4. Meetings of the Advisory Committces.—— The intervening period between any two meetings of an Advisory Committee
shall not exceed sixty days.

5. Notice of Meeting.—

(1) At least seven clear days' notice of all meetings of the Advisory committce shall be given to each member, but an
urgent meeting may be called by the chairman at three clear days' notice. .
Provided that if the chairman is not available, and a meeting is required to be held within the time limit prescribed
in rule 4, the Appropriate Authority may call a meeting with seven clear days' notice aftcr consultation with not less than four
of the members of the Advisery Committee.

(2) The notice shall state the business to be transacted at the meeting and no business other than that stated shall be
transactd at such meeting except with the consent of the Chairman or on his motion.

6. Business ordinarily to be transacted at meetings.-—The business of the Advisory Committce shall ordinarily be trans-
acted at a meeting duly called in accordance with the provisions of these rules:

Provided that the Chairman may, if he thinks fit, circulate any urgent matter among the members of the Advisory
Committee for their opinion.



[ ¥ T—90% 3(i)] VI 3T T99H ;. TR

L]

7. Quorum,—At every meeting of the Advisory Committee, four members shall form a quorur.

8. Chairman of the meeting.—Meetings of the Advisory committee shall be presided over by the Chiarman or in his absence,
or if no Chairman has been appointed, by a amember elected by the members present from among themselves.

9. Assistance to be renderd by the Appropriate Auhmrity to the Advisory Committéc.——( 1) Every mecting of the
Advisory Committee shall be attended by the Appropriate Authority concernesf.

(2) All secretarial and other assistance to the Advisory Committee for the discharge of its functions shall be provided by the
Appropriatc Authority.

(3) The Appropriate Awthority shall issue the notice of méeting, agenda, notes on agenda and the minutes of the meeting, in
consultation with the chairman, subject to the provisions of rules 3, 6, 7 and 12.

10. Decisions on questions before the Advisory Committee.—(1) The advice tendered by the Advisory Commuttee shall
be adopted, and in the event of auy difference of opinion amongst the members, the matter shall be put to vote and decided by
a simple majority of the members present.

(2) The Appropriate Authority shall not have a vote.
(3) In the event of tic in votes, the Chairman or in his absence, (he member presiding shall have a second or casting vote.

(4) The fact of any question having been decided by the process of voting instead of by adoption, shall be recorded in the
munutes of that meeting of the Advisory Committee.

11. Vacancies etc., not to invalidate proceedings of the Advisory Committees.—No mecting or proceeding of the Advi-
sory Committee shail be invalid merely by reason of—

(a) any vacancy in, or any defect in the constitution of the Advisory Comnﬁttee; or
(b) any defect in the appointment of a person to be a member of the Advisory Committee; or
(¢) any irregularity in the procedure adopted by the Advisory Committee not affecting the merits of the case.

12. Record of proceedings of the Advisory Committees.—One set of the agenda, notes on agenda, supporting documents
and minutes of every meeting of the Advisory Committee shall be authenticated by the signature of the Chairman or in his
absence by the signature of the member presiding, and preserved by the Appropriate Authority as permanent records.

[No. N. 23011/59/94-Ply]
K. 5. SUGATHAN, Jt. Secy.
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